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“The Chairman informed the House
that today three visitorg shouted slo.
gans from the Visitors' Gallery,
threw- some leaflet; which fell in the
Visitors' Gallery and when inter-
cepted by the Watch and Ward staff,
they gave gome kicks and blowy to
the Watch and Ward staff on duty
in the Vimtors’ Gallery, The Chair-
man observed that he brought the
matter to the notice of the House
Tor such action as the House might
deem fit.”
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“The Deputy Speaker or any other
member competent to preside over
a sitting of the House under the
Constitution or these rules shall,
when so presding, have the same
powers as the Speaker when so pre-
siding and all references to the
Speaker in these yules ghall in these
circumstances be deemed to be re-
ferences to any such person so0 pre-
giding.”
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17.55 hrs.

CONSTITUTION (AMENDMENT)
BILL

(Amendment of articles 101, 102 etc.)

SHRI PRIYA RANJAN DAS MUNSi
(Calcutta-South), Sir, I beg to move.

“That the Bill further to amend
the Constilution of Indig be taken
into consideration.””

Sir, I am gratetul to you and to the
House for giving me this opportunity
to move this Bill which seeks to amend
arlicles 101, 102 and 103 of the Consti-
tution and make gpecific provision
about the right of Members of Periia-
ment to continue as Memberg of Par.
liament. I shall try to the besgt of my
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ability to explain the objectives for
whith I have introduced this Bill and
I request the House ang the Minister
to appreciate the bagic gpirit ang ob-
jectives of the Bill.

The basic purpose of the independ-
ence of our country, followed by the
establishment of the Republic of India
through a Constitution was to ensure
that the country should be governed by
the Constitution through democratic
institutions. The highest democralic
institution is the Parliament. We of-
ten talk of supremacy of Parliament
and parliamentary democracy. We also
say that unless parliamentary democra-
¢y is successful, the country’s progress
woulg be at stake.

When people from various parts of
the country and various political par-
ties are trying to understand the rea-
lity of parliamentary democracy, the
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basic question arises as to how the
Parliament  sheuld function, what
sheuld be the responsibility, duty and
obligation of Members of Parliament
to the nation. When we consider them
one after another and find out the rea-
sons, we can arrive at a solution about
supremacy of Parliament and a mean-
ingful discussion of parliamentary de-
mocracy. I shall now give my argu-
ments as to why I have jntroduced this
Bill. Unless Memberg of Parliament
of this country take part in a whole-
time fashion in the business of Parlia-
ment and service of the people of this
country....

MR. CHATRMAN: He can continue
on the next day.

18 hrs.

The Lok Sabha then adjoutned till
Eleven of the Clock on Monday, March
10, 1975/Phalguna 19, 1898 (Saka)
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